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KHADI AND OTHER HANDLOOM

INDUSTRIES DEVELOPMENT (ADDI-

TIONAL EXCISE DUTY ON CLOTH)
AMENDMENT BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : 1 beg to move for leave
to introduce a Bill further to amend the
Khadi and other Handloom Industries Deve-
lopment (Additional Excise Duty on Cloth)
Act, 1953,
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“‘A Bill or amendment making provision
for amy of the matters specified in
sub-clauses (a) to (f) of clause (1) of
article 110 shall not be introduced or
moved except on the recommendation of
the President..."”

o g 110 (T) #1 3& 1 wed faan
gue:
*““For the purposes of this Chapter, a
Bill shall be deemed to be a Money Bill
if it cootains only provisions dealing

with all or any of the following matters,
namely—

(a) The imposition, abolition,
remission, alieration or regu-
lation of any tax ;™
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SHRI SRINIBAS MISRA (Cuttack)
rose—

+  MR. SPEAKER : You did not inform

me that you wanted to speak about it. He
had informed me about it,
SHRI SRINIBAS MISRA ; 1am rais-

ing a point of order. Please look at rule
65 (2) which reads :

“If the Bill is & Bill which under the
Constitution cannot be introduced with-
out the previous sanction or recom-
mendation of the President, the Member
shall annex to the notice such sanction
or recommendation couveyed through
a Minister, and the notice shall not be
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valid until this requirement is complied
with,"”

MR. SPEAKER : The recommenda-
tion of the President has been received
under article 117 (1) for the introduction of
the Bill ahd published in Bulletin No. 2,
dated 11th Auvgust, Paragraph 1806.

SHRI SRINIBAS MISRA : You have
not heard me fully. This requires two re-
commendations, one under article 117 (1)
and another under article 117 (3).

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): That comes

later.

SHRI SRINIBAS MISRA : No, not
at all, That recommendation is under arti-
cle 117 (1). What about the recommenda-
tiop under article 117 (3) 7

MR SPEAKER : Are you opposing
it or what ?

SHRI SRINIBAS MISRA : No, not
on merits.

SHRI SEZHIYAN (Kumbakonam) : He
is pointing out an irregularity,

SHR1 SRINIBAS MISRA : Article

117 (3) reads :

‘A Bill which, if enacted and brought
into. operation, wou'd involve expendi-
ture from the Consplidated Fund of India
shall oot be passed by either House of
Parliament upless the President has
recommended to that House the consi-
deration of the Bill.”

Side by side, please look at rule §9.

Perbaps you have gone through the Bill,
Let me give a summary. In 1957 it was
provided that no duty would be levied on
whatever was exported. Under that Bill some
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other duties were levied. This Bill wants to
exempt, with retrospective effect from 1957,
certain articles, Will it not involve expendi-
ture from the Consolidated Fund of India,
if the exemptions are calculated from 1957 ?
All the duties which were collected have to
be refunded. Rule 69 says that a Bill in-
volving expendiiure shall be accompanied
by a financial memorandum which shall
invite particular attention to the clause in-
volved ; that must be printed in bold type,
I do not know whether you have exempted
this Minister from printing it in bold letters.
That is not a matter for me. But with-
out a financial memorandum or a statement
that it will not involve expenditurc, this
Bill cannot be introduced. Your ruling is
expected under rule 69. There is no publi-
cation of such finacial memorandum, subse-
quently or in Bullettin part II.

MR. SPEAKER : Has the Minister
to say something about this ?

SHRI RAM SEWAK : I want to say
only that this Bill was before the House on
a previous occasion and it was withdrawn
in December, 1969 with the permission of
the House, Now I want to introduce it
in a comprebensive form. The sanclion
of the President has already been obtained
and communicated to you, So, I do not
find any deficiency and 1 request you to
allow its introduction,

SHRI SHRI CH/\ND GOYAL (Chandi-
garh) : The hon, Minister admits that
the Bill was withdrawn, When it was
withdrawn, it did not exist before
the Lok Sabba. When he is inroducing
it afresh, a financial memorandum is a pre-
requisite and without it the introduction of
the Bill will be an irregularity. Unless that
irregularity in the Bill is removed, I think
he canpot introduce it and if we allowed it
we shall be doing something wrong.

I shall explain

SHRI RAM SEWAK :
the position tomorrow then,

MR. SPEAKER : 1 asked him whether
he wanted to say something to meet the
objection raised by him. So for as [ am
concerned, 1 have the BRill before me,
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SHRI RAM SEWAK : 1 have explain-
ed the position and 1 request you to give
a ruling,

MR. SPEAKER : So far as the Presi-
dent’s sanction is concerned it fs already
there it does pot involve any expenditure and
.there is no need of any financial memoran-
dum. So, the question is:

“That leave be granted to introduce a
Bill further to amend the Kbadi and
other Handloom Industries Develop-
ment (Additional Excise Duty on Cloth)
Act, 1953,

The motion was adopted.

MR . SPEAKER : They should always
be mindful about Mr. Srinibas Misra and
Shri S, C. Jha and must always come pre-
pared on two points—sanction of the Presi-
dent and fi ial memor d b
pormally their objections are around these
points. ‘They are the permanent watchdogs
of this House,..... (Interruptions.) It is a
compliment ; they are alert about the for-
malities, The Ministers must come pre-
pared on these two points.

SHRI RAM SEWAK :
the Bill,

1 introduce*

12,50 brs,

MOTIONS RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES ;
AND COMMITTEE ON UNTOUCH
ABILITY—contd,
MR. SPEAKER : Shri Abdul Ghani
Dar was on his legs.
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s 3 famrg gzt & arw fafe &
% e ax, gt fafred & qwrd
9T, TS A TEARE 1 gEA W
QYEEw 9T, §1 T a8t U 9w A gfk-
a7 famrd A 2T &
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T 91 ¥ 7T aF o ¥ 44 N §,
¥ § ghml &t v awie ft a8 faem -
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ax g & 5 feai £ ey e
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i i 1Ay FAgE FAF
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W A faud Y g w @ am

#*Introduced with the recommendation of the President,
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